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CENTRAL AOMINISTRATH/E TRIBUNAL
S  PRINCIPAL BENCH

HON»BLE SHRI S. R. ADIGE, fCPBER (A)
HON'BLE OR, A. UEDAUALLI, fCPBER (3)

O.A. NO, 625/1 QQ^

Nqu Delhi this the 22nd day of Harchj 1996,

Kiahan S/0 Chandgi Ram, I-
^  • Colony, Wazirpur, 1/

D0lhi-11oO52, uorking as
Gallery Attandant,
National Pbs.ui., Nsu Oaihi-I. Applicant |
( By Shri % ffathiaa, Advocate ) J

-Versus- y

1 o Ths Director,
National fLiseum,
Danpath Road,
Neu D0ihi-.I10001 ,

2, The Govt, of India,
flinistry of Human Resource
Development, Department of
Culture through Sec ret a rv, V
Shastri Bhauan, ">■
New Delhi, aeoo Rsepondents yF

0 R D c R (ORAL)
Shri S. R, Adige, Pbmber (A) —

Heard. The relief prayed for by the applicant
appears to be (1) to set aside the order of torcrdnaticn
of service and his reinstatement, and (2) release of his J
GPfj group insurance and gratuity.

2. In so far as the first relief is concerned, eo
note that the applicant's services were terminatod 1
on 9.6.19B7, according to the learned counsel. The K
order of termination has not been filed along uith the
0.». '^"ifostly, this particular relief prayed for is
grossly time barred and, therefore, hit by limitation
under Section 21 of the Administrative Tribunals Act.
3. In so far as the release of the applicant's GPf, f
group insurance and gratuity is concerned, ue note fL
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the letter of the respondents dated 14.Kig94 (AppandiK 41^^ ■
ifthat the applicant had been advised to collect the propel

forms from the office and submit the same duly filled '
'i

4, Learned counsel for the applicant states that the f-

applicant did go to the office, but he uas not properly J
attended to, Details of the dates on which he want to

.  ■

the office to collect the forms etc, have not fcaah

furnished,
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5. Unless we are fully satisfied that the applicant
has exhausted the delartmental remedies, we would not
be justified in entertaining the 0 oA, at this stago„ j'

1'6. Under the circumstances, the applicant is, in the S
first instance, directed to comply with the dirsction
given in respondents' letter dated 14,1,1994 i e
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ihto present himself in the respondents' office duri
I no

working hours on any working day, collect the raquiaito
forms, fill the same in along with all the supporting
documents and submit the same to the concerned authority

7. Thereafter, if after a reasonable period of t:i
4'
'.s- \

rae, 'I?
1!the applicant finds that his lawfully admissible

have not been released, he will have a cause of action f;
to agitate the matter through an 0,A, Till then, we I
do not feel that any cause of action lies with the
applicant, ^ r;.

8. Under the circumstances, this O.A. is dismissed

I:after preliminary hearing
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( Dr, A, Uedavalli ) ( 5 a \ '
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